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SALONI SINGH 
TETT USUITKI-01 

Meiropoli2n Magistrate-01 

FIR No. 147/20 

State Vs. Not Known 

PS GTB Enclave Room ivo. 54 

16.02.2021 
Shahdara 

Karkardooma 
Courts, 

Delhi 

ORDER 

1. In the present application, the applicant is seeking release of the 

mobile OPPO A-5 IMEI No. 8683 010 468 789 33 on superdari on 

the ground that he is the owner of the same. As per reply filed by the 

I.O, he has no objection if the mobile phone in question is released to 

its rightful owner on superdari. Submissions have been heard. Case 

file perused. On consideration, the aforesaid mobile phone OPPO A-5 

IMEI No. 8683 010 468 789 33 be released to its rightful owner 

subject to the following conditions: 

a. That the applicant shall furnish a security bond in the sumof 

Rs. 8,000/- to the satisfaction of concerned SHO; 
b. That the applicant shall not sell or otherwise dispose of the said 

mobile phone without the prior intimation to the court and shall 

produce the said mobile phone as and when directed by the 

court 
C. The 10. shall prepare a detailed punchnama mentioning 

specific details of the mobile phone including the colour, 

appearance, model number, IMEI no., SIM no., and other 

necessary details of the mobile phone; 

d. The 1.0. shall take coloured photographs of the said mobile 
tan phone from different angles for proper identification of the 

mhile phone including of the IME! and SIM no. of the said 
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phone; 
e. The photographs shall be attested and counter signed by the 

complainant, applicantowner and accused; and 

f. The I.O. shall file the punchnama with a print-out of the 

photographs and a copy of the same in a pendrive/flashdrive 

and file it in compliance of provisions of the Indian Evidence 

Act. 

2. Application is accordingly disposed of and it be tagged with 

chargesheet as and when filed. Copy of order be uploaded on the 

District Court Website and copy of order be sent via email to counsel 

for applicant. 

(SAtONI SINGH) 
MMEÓ1/SHD/KKD 
16.02.2021 

Miciropolikan Magistras (201) 
Kaaiooma Courts, Defni 



FIR No. 3145/21 
PS GTB Enclave 

SALONI SINGH 
TSTTR UEfA)-01 

Meiropolit.an Magistrate-01 
NT. 54 

FRoom o. 54 

U/s. 379/411 IPC 
State Vs. Aman, Slo Sh. Bhagwan Dass zNT, UGYHT Be, feocl 

Shahdara Karkardooma Courts, Delhi 

16.02.2021 

ORDER 

1 Matter is pending consideration on the bail application 
filed on behalf of accused on the grounds, namely, that the 
accused has been in judicial custody since 04.02.2021, that no 

recovery had been affected from the present accused, and that 
the accused has no previous criminal record and is ready to 
furnish reliable surety. In the reply to the instant bail application, 
the 1O has opposed the bail on the ground that if the accused is 
released on bail he may commit similar offence. 
2. Submissions on the bail application have already been 

advanced. Ld. Counsel for accused had reiterated the 

submissions made in the application. Ld. APP for State has 

submitted that the accused was arrested at the spot. Court file 

perused. Submissions have been heard. 

3 The investigation in this case is almost completed and no 

purpose would be served keeping the accused in custody. 

Therefore, the bail application is allowed and the accused Aman 

is admitted to bail on furnishing bail bonds in the sum of Rs 
15,000/- with one surety of like amount and subject to following 

iConditions: 

a The accused shall not commit offence similar to the 

Joffence of which he is accused or is suspected of having 

Aetro 

Committed; Cost 
(b)The accused shall attend al the court date fixed during 

tdetbpolkan tgta 1n01) 



the trial; and 

(c) The accused shall not directly or indirectly make any 
inducement, threat, promises to any person acquainted 
with the facts of the case so as to dissuade him from 

disclosing him from such facts to the court or to any police 

official or tamper with evidence. 

Accordingly, bail application stands disposed off. The 

order be uploaded on the website of Delhi District Court 

(SALONI SINGH) 
MM-01/SHD/KKD 

. 
Metiopoliian -. (0) 

Kararees Ce:tt, Delhi 



FIR No. 41/21 SALON! SINGH 
HETTR UETUTN-01 

Meiropoliar Maistrate-01 PS GTB Enclave 
54 

State Vs. Not Known R 3. 54 

Shahdara Karka.dooma Courts, Delhi 

16.02.2021 

ORDER 

1. In the present application, the applicant is seeking release of the 

mobile Realme 2 Pro IMEI no. 861299045881675 on superdari on the 

ground that he is the owner of the same. As per reply filed by the I.O, he 

has no objection if the mobile phone in question is released to its rightful 
Owner on superdari. Submissions have been heard. Case file perused. 
On consideration, the aforesaid mobile phone Realme 2 Pro IMEl no. 

861299045881675 be released to its rightful owner subject to the 

following conditions 

a. That the applicant shall furnish a security bond in the sum of 

Rs. 8,000/- to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said 

mobile phone without the prior intimation to the court and shall 

produce the said mobile phone as and when directed by the 

COurt; 

C. The .O. shall prepare a detailed punchnama mentioning 

specific details off the mobile phone including the colour 

appearance, model number, IMEl no., SIM no., and other 

necessary details of the mobile phone; 
itan Mags etro. 

d The I.O. shall take coloured photographs of the said mobile 

phone from different angles for proper identification of the 

mobile phone including of the IMEl and SIM no. of the said 

Co 

Metropolitan kMistrets (S4)-01) 

Kaaaiayma Co, Deli 



phone 
e. The photographs shall be attested and counter signed by the 

complainant, applicant/owner and accused; and 

f. The I.o. shall file the punchnama with a print-out of the 

photographs and a copy of the same in a pendrive/flashdrive 

and file it in compliance of provisions of the Indian Evidence 

Act. 

Application is accordingly disposed of and it be tagged with 

chargesheet as and when filed. Copy of order be uploaded on the 

District Court Website and copy of order be sent via email to counsel for 

applicant. 

(SACON SINGH) 
MM-0/SHD/KKD 
16.02.2021 

Metropolitan Magistrate (SAD-01) 

Kaaarme CeT, Dei 


